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Title: Discussion on the Millenium Development Goals.

HON. SPEAKER: The House shall now take up Discussion under Rule 193. Dr. Ramesh Pokhriyal Nishank to raise a discussion on the Millennium
Development Goals.
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COMPENSATORY AFFORESTATION
FUND BILL, 2015

HON. SPEAKER: Now we take up Item no. 15- Compensatory Afforestation Fund Bill, 2015.
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HON. SPEAKER: Shri Prakash Javadekar, please continue to say whatever you want to say.
....(Interruptions)
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"funds generated for protecting ecology and providing regeneration should not be treated as a fund under article 266, article 283 or
article 284 of the Constitution.”
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ol & 281 3 sl ubyum @E gam...(@mener) That is what 1 am saying. So, what happens is this. It is an unfortunate story. The money, such a large
amount which is meant for afforestation is not being used for afforestation. It is in banks and more importantly States cannot spend; neither can
anybody. Therefore, we have brought this Bill which gives powers to the States. The funds which are locked for the last 12 years will be released to
the States for more afforestation and more ecological services. ...(Interruptions) That is what I am saying today. It has been locked for the last 12
years. ...(Interruptions)

The amount which was just Rs. 2,000 crore in 2001 has now grown to Rs. 35,000 and next year when this will be passed it would be Rs. 38,000
crore. ...(Interruptions) Should this not be used for greening? Should this not be used for generation of employment? Should this not be given to the
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HON. SPEAKER: You have given the suggestion. It will go to the Standing Committee.

...(Interruptions)
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